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(ii) Need for a fishing harbour in the
Arabian Sea-Court of Kanyakumari
district

SHRI N DENNIS (Negercoil) : Sir,
I raise the following matter of urgent Public
Importance, under rule 377

Establishment of fishing harbour in the
Arabian sea coast of Kanyakumari District
is a long-felt need and necessity. There
are repeated and persistent demands in
this regard from the people of the district.
Fishing is one of the major occupations
in this district. As far as fishermen popu-
lation is concerned, that this district stands
first in Tamil Nadu. The coastal places
herein are thickly populated with fishermen.
It is one of the major marine fish producing
parts in the country and there are wide
scope and ample opportunities for the
cnhancement of its production. There
are abundant potentialities too for its
development. But in spite of its significant
and tremendous contribution in the field
of marine fisheries, it is regretalbe to note
that there is no fishing harbour in the
Arabian Sea Coast of Tamil Nadu. The
proposed fishing harbour at Chainnamu-
ttom is in the Bay of Bengal sea coast.
Establishment of a fishing harbour at
Colachel or at any other place in the
Arabian sea coast of Tamil Nadu would not
only facilitate the abounadant explotitation
offishing reasouces of the Wagde Bank
in the Indian Ocean, which has rich unex-
ploited fighing resources but facilitate
greatly the exploitation of resources in
the Arabian Sea too. It would also
considerably increase the quantity of pro-
duction of marine fish and parwn lavings
for domestic consumption and export.
So, Government may be pleased to pass
immediate orders for the establishment
of fishing harbour in the Aranian sea coast
of Tamil Nadu by considering its great
nced and urgent necessity.

(iii) NEED FOR AMELIORATING THE
CONDITON OF EXTRA-DEPARTMENTAL
EMPLOYMEER OF P & T DEPARTMENT
NOW GONG DisTRICT IN AssaM.

SHRI MUKUNDA MANDAL (Math-
urapur): Sir, under rule 377, I raise the
following matter of urgent public impor-
tance.

The condition of extra departmental
staff in postal department, particularly.
Nowgong District in Assam, is so pathetic
that they are under starvation condition.
They arc only given Rs. 108/- per month
for 4-6 hours work a day, They are to
visit remotc villages and samll towns to
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deliver letters, etc. For thesc works, they
lgse valuable time in a day. Above all,
for a meagre Rs. 108 p.m. they are engaged
throughout the month. Morcover, they
are not provided with D.A., medical bene-
fit, leave, dresses, bonus and even umbrellas
for the hot sun and in the rainy days.
Sir, there is no justification for throwing
Rs. 108 p.m. and extracting blood from the
poor E.lg. employees in the postal depart-
ment. How can a man live with this
meagre income ? Therefore, I urge upon
the Government to look into this matter
sympathetically so that justice is done to
the unfortunate E.D. employees in the
postal department.

(iv) Need to have the 1966 agresment
between Gujarat and Rajasthan
implemented to make available to
Rajasthan worker from the Kadana
Dam.
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